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BEFORE THE HON'BLE NATIONAL GREEN TRIB‘UNAL, PRINCIPAL BENCH,
NEW DELHI
Miscellaneous Application No. 18/2025
in

Original Application no. 702 of 2024

Baljinder Singh & Another
... Applicants
VERSUS
State of Punjab and others.
.... Respondents
INDEX
Sr. Particular Date Page No.
No
1 Reply by way of short affidavit :
of Rajesh Kumar, PFS| 28.03.0005 |
Divisional Forest  Officer,
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2. | Copy of the report of the Joint | 4y |5 9gn -
Committee (Annexure R-2/1). 4 6-30

Place: MCU\I\#"\-P (\(?/
: (DEPONENT)

Rajesh Kumar, PFS
Divisi_qnal Forest Officer,

! \ Ludhiana
(on behalf of Respondent No 3)




29

—)-

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Miscellaneous Application No. 18/2025

in
Original Application no. 702 of 2024
Baljinder Singh & Another

... Applicants

VERSUS
1. State of Punjab through Chief Secretary, Civil Secretariat, Sector-1,
Chandigarh.

2. Principal Chief Conservator of Forests (HoFF), Government of Punjab,
Forest Complex, Sector-68, SAS Nagar, Mohali, Punjab.

3. Divisional Forest Officer, Ludhiana, H--693, New Professor Colony,
Ludhiana, Punjab.

4. District Magistrate, Ludhiana, Deputy Commissioner Office, Ludhiana.

B Punjab Pollution Control Board, Head Office, Vatavaran-Bhawan, Punjab
Polllution Control Board, Nabha Road, Patiala.

.... Respondents
Reply by way of short affidavit of Rajesh Kumar, PFS Divisional Forest
Officer, Ludhiana (on behalf of Respondent No 3).

Respectfully Showeth
I, the above named deponent do solemnly affirm and declare as under:

1)  ThatIam fully aware of the facts of the present case.

2)  That the present affidavit is being filed on the basis of report of Joint
Committee.

That Hon'ble National Green Tribunal vide order dated 25.07.2024 has

disposed of the Original APplication No, 702/2024. The operative part of
the said order is reproduced as under:
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'2)  In our view, complaint made in this application at the first
Instance, can be looked into by the concerned local
authorities and hence, we dispose of this Original
Application by constituting a Joint Committee comprising
Divisional ~ Forest Officer, Ludhiana and  Deputy

Commissioner, Ludhiana.

3)  Divisional Forest Officer, Ludhiana shall be the Nodal

Agency for co-ordination and compliance.

4)  The said Committee shall visit the site, collect relevant
information and it finds any violation of Environmental law,
would take appropriate remedial action in accordance with
law within two months and submit a compliance report with '
Registrar General of this Tribunal, who, if finds any further
order necessary, may place the matter before the Bench.

5) With the above directions, this Original Application is
disposed of.” ‘

4)  That in compliance to the said order of the Hon'ble National Green
Tribunal, deponent being member of the Joint Committee
visited/inspected the spot alongwith. Naib Tehsildar, Mullanpur Dakhan
(Representative of Deputy Commissioner, Ludhiana i.e. Respondent
No.4). |

5)  That Joint Committee after duly verifying the facts and revenue records of
the land in question submitted a report before this Hon'ble Tribunal on
04.12.2024. The relevant portion of the conclusion of the report is
reproduced as under:

"The Committe€ Came out with the conclusion that the site
from where it was alleged that 30 trees pave been cut five years
ago, comes under the oWnerspp ¢ private land of Mr. Kuldeep
Singh Son of Beant Singh Son of Dalip Singh and others have been




31

-3~

recorded as co-owners in Khasra no. 6%//21 (5-18), pure chai and
64//26 (1-1) and at the spot 2 rooms and boundary wall and
empty place and flag is constructed and said Khasra no. copy of

Farad Jamabandi is attached. (Annexure-1)

That statement of some private persons namely Santokh
Singh Son of Jagir Singh, Malkit Singh son of Sadhu Singh,
Navdeep Kaur daughter of Kulwinder Singh and Kuldeep Singh Son
of Beant Singh all residents of Mullanpur were recorded on spot in
the presence of Sarpanch Mullanpur which clearly shows that the
land from which it is alleged that five year back trees were cut is a

private land.

That on the spot, presently there is no evidence or remains

from which species or girth of the trees can be ascertained.

_That there is no restriction for a person to cut trees on
private land and accordingly there is no violation and no action Is |

supposed to be taken in this case.

Copy of the report of the Joint Committee is attached herewith as
Annexure R-2/1.

6). That this Hon'ble Tribunal after considering the report of the Joint
Committee passed the following order dated 10.02.2025:

w4, Considering the further orders by this Tribunal to be necessary
the matter has been listed before the Bench by registering the
report as M.A. No. 18/2025, ' :

5 In view of the averments made in the application and
observations made in the report of the Joint Committee, we
consider it necessay o have response of (1) State of Punjab
through Chief Secretary, Government of Punjab, (2) Principal Chief
Conservator of FO'€S5S (HOFF),  Government of Punjab; (3)
Divisional Forest Officer, Ludhiana and (4) District Magistrate,




32

-4

Ludhiana and (5) Punjab Pollution Control Board, who are
impleaded as respondents no. 1 to 5.

6. The Registry is directed to prepare and attach memo of parties
to the miscellaneous application and issue notfces to respondents
no. 1 to 5 requiring them to file their reply/response at least three

days before the date of hearing fixed.

7. List on 01.04.2025 for further consideration.”

7). That as per the report of the Joint Committee submitted by deponent in
this Hon'ble Tribunal, the area Khasra no. 64//21 (5-18) and 64//26 (1-1)
of Village Mullanpur, Tehsil Mullanpur Dakhan, District Ludhiana from
where 30 trees are alleged to have been cut illegally is a private property
owned by private individuals as per Revenue Record (Fard Jamabandi).

8).  That as detailed in the above para, it is pertinent to mention here that the
area from where the trees are alleged to have been felled is a private
property. Further the said area is neither owned by/falls under the
jurisdiction of State/Central Government nor the Forest Department.
Therefore, no action can be taken by the Forest Department as per
prevalent Acts/Laws/Policies.

Keeping in view the report of the Joint Committee as detailed
above, it is humbly prayed the present Original Application along with
M.A. may kindly be dismissed.

Date: 2%.03.2025

Place: Ludhiancs | “3/
(DEPONENT)

Rajesh Kumar, PFS
Divisional Forest Officer,
Ludhiana
(on behalf of Respondent No 3)

<[ A
LUDH( ANA U)b
* pegd. . 2784
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VERIFICATION

Verified that the contents of the reply from Para No. 1 to 8 are true and

correct to the best of my knowledge and nothing has been concealed therein.

Date: 2. 03.2025
Place: Ludhiana. ertified mat the «fitavit SPASGPA. ha "*t\ .
seen readover & explained to the deponent. Bl ol
axecutant who seemed porrectly Lo undCiElane
utant who seemed porrectly Lo nLEiEIRE afias K, IS

*he sama at the time making ahw: “er®
Divisional Forest Officer,

Ludhiana

(on behalf of Respondent No 3)
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' SBEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI

Original Application no. 702 of 2024

Ba_lilndef' Singh N
e o ... Applicant
. Versus
State of Punjab :
... Respondent

Short reply of Rajesh Kumar PFS Divisional Forest Officer, Ludhiana, In
compliance to order dated July 25, 2024, !-

Respectfully Showeth

1) That briefly submitted: Original Application No. 702 of 2024 with the
allegation of illegal cutting of about 30 treesFive years ago In Gurudwara
Bhujeana Sahib, Village Mulllanpur Dakha by some unknown persons without
seeking permission from competent authority and there by, have caused
damage to the Environment.The HoAh’bl,e National Green Tribunal In Its order
Passed dated 25 July, 2024. The operative part Is reported as:

2) | “n our view, compliant made in this application at the first
Instance, can bev(ooked Into.by the éoncerned local authorities
and hence, we- dispose. of this Original Application by
constituting a Joint “Committee comprising Divisional Forest
Officer, Ludhlana and Deputy. Commissioner, Ludhlana. l

3) . Dwvislonal Forest Officer, Ludhiana shall be the Nodal Agency
! for co-ordination and compliance.

4 | The sald Committes. shall Vit the. site, _collect relevant
Information and it finds any Violation of Environmental. law,
would take appropriate remedial action'In accordance with law
within two '.months' and submit-a~compllance report with
Reglstrar General of this Tribunal, who, If finds any further
order necessary, may place the matter before the Bench.
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pplication Is disposed

5)  With the above directions, this Orlginal A
of”

3)  That In compliance to the order of Hon'ble Natlonal Green Tribunal
the slte was vlslted/lhspected by the committee comprising Nalb
Tehsildar, Mullanpur Dakha and Forest Rangeé Officer, Ludhlana and
subsequently by the . Dlvlélonal Forest - Officer, Ludhlana. The
Committee came out with the concluslon that the site from where It
was, all_eged that 30 trees'have been cutfive years ago, comes undef

the ownership of private land of Mr. Kuldeep Singh Son of Beant

Singh Son of Dalip Singh and others have been recorded as CO-OWNErs

in Khasra no. 64//21 (5-18), pure chal and 64//26 (1-1) and at the

spot 2 rooms and boundary wall and empty place and flag is
constructed and sald Khasra "no. copy of Farad Jamabandl Is

attached.(Annexure-1)

4)  That statement of some private persons namely Santokh Singh Son of -
Jagir Singh, Malkit Singh: son of Sadhu Singh, Navdeep Kaur daughter
of ~Kulwinder Singh and .Kuldeep Singh Son of Beant
Singh all residents of ‘Mullanpur were recorded on spot in the
presence of Sarpanch. Mullanpur which clearly shows that the land
from which It s alteged that five year back trees were cut Is a private

land.

5)  That on spot presently there Is no evidence or remains from which
species or girth of the trees can be ascertained.

)  That there Is no restriction for a person to cut trees on private land
and accordingly there Is no violation and'no action Is supposed to be
taken In this case. ‘

Compliance report;:Is submitted to. the ‘Hon'ble - Natlonal Green

Trlbpnal.
Submitted by
S
Rajesh kdmar PFS
Place: Ludhlana _ Dvislonal Forest Officer,
Date: 04.12.2024 : ' Ludhlana Forest Divislon,
' Ludhlana,
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TRUE TRANSLATION FROM PUNJABI TO ENGLISH

Office, Naib Tehsildar, (Mullanpur Dakha) Ludhiand.

Forest Division Officer

Ludhiana

Number 1988 /T.A Date: 21/11/2024

Subject: O.A no 702 of 2024 Baljinder Slngh Vs State of Punjab.

Reference: - Regarding your office letter No. 9972 dated 20-11-2024.

action be taken as per the order. Necessary or
the report, the Patwari village of Mullapur was seen
according to the revenue record, the ownership of Kul
recorded in Khasra No. 64//21 (5-18) pure chai and 64//26 (1-1

have 2 Rroms and boundary wall and empty place and flag remain

. is sted that
Regarding the above subject and the letter under reference, it is reque

ders were issued to the field staff.
and the revenue record of which wa

deep Singh son of Beant Singh Is

According to

s seen,

). And according to the location,

s in Khasra Nos. (Which is

attached) Report is submitted for further appropriate action.

Official No

Sd/- qub Tehslldar

Mullépur Dakha Ludhiana

A copy of this is submitted to Deputy Commissioner Ludhiana (MA Branch) for

information and further appropriate action.

Rev

Sd/-

5240/21-11-2024 Nalb Tehsildar

. Mullapur Dakha Ludhiana

True Trar-'tion From
Punjabi H.ndi/Urdu iq{o English -

K = Ashwani Jolly O
| LUDHIANA (PD.) |
Regd. No. 2784

NOTARY P ”""’ ’"" N\

2.9 Nov 2024
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Sir,

As per Lett i
er of Office of Deputy Commissioner, Ludhiana bearing No.23700-01/M-A-,
Hadbast N0.140 In

Dated: 07-11-2
: 07-11-20
especto 24, spot survey has been conducted at Village Mullanpur,
ct of Balii .
aljinder Singh Versus State of Punjab. As per Revenue Record,

Kuldeep Singh
gh /o Beant Singh S/o Dalip Singh & Others have been recorded as co-OWNers in

the Khasra N
0. 64//21 (5-18) and 64//26 (1-1), and at the spot have 2 rooms and boun
copy of Fard Jamabandi is

dary wall

& Em : :
pty place and Flag is being constructed and the said Khasra Nos,

attached herewith, Report Is being presented.

| | LuOHIANA (Po.) | %
Regd. No. 2784 i

True Translation From
Punjabi Hindié rdu into English

-
tr ]
[ A
NGHARY PUBLIC (LOH)

[2 9 NOV 2024
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A

TRUE TRANSLATION FROM PUNJABITO mzm_._m_x_ . Ludhiana
Jamabandi year 2016 - 2017 Village Mullanpur Hadbast No. 140 Tehsil uﬁmﬂnc_‘ bu\xwu\o\_mﬁmn\\\.\\\g
1 2 3 4 3 m_mE\J lw\\\\\\.\\\\l\\l\l
msnvzm. Khatoni Name & Detall of Owner Name & Detailof | Kind of ™ :ﬂﬂe\uﬂ.\ Area & Kind of tand
o./Mall
it / No./Rent Cultivator Irrigation Knasra No-
Numberdar
128 1451 Kuldeep singh Son of Beant Singh Jagmall Singh Sonof | Bore 7Y/ \uﬂwﬂ%»ﬁ»m&\%
1/1283 Son of Dallp Singh 28/885 Share Malkit Singh Son of 25-84.56)
Inderjit Singh Son of Ujagar Singh | Soan Singh 1/8share Total Part 1 s
Total 1.92 son of Warlam Singh1/12 share | Jagmohan Singh Son —\|\\\|\|\|\
Revenue 1.2 Bhupinder Singh Son of Ajit singh | of Malkit Singh Son 1
Cutting 0.72 Son of Soan Singh 1/8 share of Soan Singh 1/8 S Kanal 18 M3 juok - -
Navdeep Kaur Wd/o Kulwinder share Navdeep Kaur v ( 0 Hectare 2
(Patti) Gurian Singh Son of AJit singh 1/8 share wd/o of Kulwiner 84.56 Centalre w
{Numberdar) Jagmall Singh Son of Malkit Singh | singh Son of Ajit 5 Kanal 18 _sﬁau )
Fau)a Buran son of Soan Singh 1/8 share singh 1/4 share ( 0 Hectare 29 A
Jagmohan Singh Son of Malkjt shuplinder Singh Son 84.56 0.»:3_.3 ) ®
Singh Son of Soan Singh 1/8 share of Ajit Singh Son of g i
Jasvir Singh Son of Santokh Singh Soan Singh 1/4 share
Son of Kehar Singh 1/8 share partner
Kuldeep Singh Son of Santokh
Singh Son of Kehar Singh 1/8
share

Kamaljit Kaur Wife of Ramandeep
Singh Son of Jaswinder singh
1/236 share

Mohinder Kaur Wife of Gurdev
Singh son of Hani Singh 1/354
share

Mohinder Kaur Wife of Ujagar
Singh Son of Nahar Singh 1/118
share

Paramijit Kaur Wife of Jagjit Singh
Son of Sadhu Singh 1/118 share
Karamjit Kaur Wife of Davinder
Singh Son of Lal Singh 3/590
share

Kamaljit Kaur Wife of Kamaljit
Singh Son of Labh Singh 1/236
share

Gurmeet Kaur Wife of Lakhvir

Remarks

Mutation No.

34122 Sale

14145 Sale

14152 Sale

34164 Sale

14165 Sale

14184 Sale

14213 Sale

14227 Sale

14249 Sate

14256 Sale

Report No

529 Court order

Dated 25/5/2015

TJoday AddL Distt. Magistrate Ludhiana
West order regarding Mutation No.
11209 & report No. 654 Datzd 4-7-2012
and regort No. 28 Dated 11092013 fro
ay.

is presence on dated 18-03-2018 ¢




- —r

Singh Son of Rulda Singh
1/77share

Kalyan Singh Son of Amar Singh
Son of Laljit 1/118 share
Gurcharan Kaur Wd/o Maghar
Singh Son of Kishan Singh 1/354
Share

Dharminder Singh Son of Darshan
Singh Son of Mukhtliar Singh
1/708 share

Biha Bibl Wife of Nazamudin
Alfideen 1/12 share

Tnie Tt stion From

fos)

| i nglish
Punjabi Esﬁcac into Eng

e
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TRUE TRANSLATION FROM PUNJAB

1 2 1
3 40 Te ur
4 5 Mt
Khewat Khat \l\\\.\\ll\l\.\
oni and
$io sl <y ik Name & Detail of Owner Name&Detailof | Kindof ——————g& | Are? & Kind of!
./Ren Cultivator I Muraba ©
patti rigation Khasra No-
Numberdar
B!
54/842 928 Surjit Kaur Daughter of Pakhar - | owner _—{Taes3s)
5 Singh Son of Ram Singh 1/93 iz
share Total - 1.1(0-53135)
Pritam Singh Son of Pakhar Singh — " r\\\\\
Son of Ram Singh 1/93 share g
(Patti) Gurian - Anoop Kaur D/fo Pakhar Singh Son ; Tranai 1 Mar3 - =
(Numberdar) ; of Ram Singh 1/93 share {0 Hectare SAIN)
Fauja Buran Maha Singh Son of Warlam Singh 3115 n»:ﬁ_..w )
1/93share - 1Kanal 1 Maria
Ujagar Singh Son of Wariam Singh (Q Hectare m. >_w‘ )
31.15 Centalre -

1/93 share ’

Rattni Wd/o Inder Singh 2/31
share

Jaglr Singh Son of Inder Singh
2/31 share

Bant Singh Son of Inder Singh
2/31 share

Pritam Singh Son of Inder Singh
2/31 share

Dallp Kaur Wd/o Gurdeep Singh
Son of Chanan Singh 3/31 share
Mallan Singh Son of Wariam
Singh 1/31 share

Nand Kaur Wife of Ram Dita Son
of Harnam Singh 1/248 share
Malkit Singh Son of Maghl Singh
Son of Harnam Singh 1/248 share
Narlan Singh Son of Maghi Singh
son of Harnam Singh 1/248 share
Jagat Singh Son of Maghi Singh
son of Harnam Singh 1/248 share
Gian Singh Son of Maghl Singh
son of Harnam Singh 1/248 share
Nazar Singh Son of Ditta Singh

Jamabandi year 2016 - 2017 Village Mullanpur Hadbast Zo_émi_.@. pakha pistrict Ludhiana

8

Remarks

| sanctioned.

Mutation No.

14370 Heritage

14661 Hentuage

Through Mutation 16742

Mutation Dated  30-05-2013 from
Baldev Singh Son of Sadhu Singh Son of
Wariam Singh 1/372 share is heritage in
favour of Dalvir Kaur Wd/o Baldev Singh
Son of Sadhu Singh 1/1116 share Baljt
Kaur Dfo Baldev Singh Son of Sadhy
Singh 1/1116 share Jaswinder Singh Son
of Baldev Singh Son of Sadhu Singh
1/1116 shore. Mutaticn has been

Son of Harnama 1/186 share
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e T
s e

Bakshish Singh Son of Ditta Singh
Son of Harnama 1/186 share

Jita Singh Son of Ditta Singh Son
of Harnam Singh 1/186 share
Swaran Singh Son of Jagir Singh
Son of Mal Singh 1/1116 share
Santokh Singh Son of Jagir Singh
Son of Mal Singh 1/1116 share
Gurmail Singh Son of Jagir Singh
Son of Mal Singh 1/1116 share .
Nasib Kaur Wife of Jagir Singh
Son of Mal Singh.1/1116 share
Mohinder Kaur Daughter of Jagir
Singh Son of Mal Singh 1/1116
share

Kiko Daughter of Jagir Singh Son
of Mal Singh 1/1116 share
Balwnat Kaur Wd/o Taranjit Singh
Son of Bhajan Singh 1/186 share

Gurcharan Singh Son of Mal singh
Sukhram
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TRUE TRANSLATION FROM PUNJAR

Son of Wariam Singh 1/372 share
Dalbara Singh Son of Sadhu Singh
Son of Wariam Singh 1/372 share
Manpreet Kaur Wd/o Jagdev -
Singh Son of Sadhu Singh 1/1116
share

Lavepreet Kaur D/o Jagdev Singh
Son of Sadhu Singh 1/1116 sharg
Gursharan Singh Son of Jagdey

Singh Son of Sadhu Singh 1/1116
share

1 To nGLISH kha District Ludhiana
Jamabandi year 2016 - 2017 Village Mullanpur :&iucq Da 8
1 2 3 4 J%ﬂ__mzc\\ 7 _
Khewat Khatoni Name & Detail of Owner Name & Detailof | Kind of u_gc\amﬂm.\ Area &Ki .
No./Mall/ No./Rent Cultivator Irrigation Khasra NO-
patti
Numberdar
1/186 share
Joginder Singh 8/31 share
Nand Kaur 2/31 share
Hamam Kaur 2/31 share ] f\|\|\.\.\\|l\.\|\ll|
Malkit Singh son of Sadhu Singh | e
= Son of Wariam Singh 1/372 share e
Baldev Singh Son of Sadhu mﬂawr

rue T Bsm,mﬁ.._o: From
.w:amg I.S%cam int

o English

{ \
NOTARY PUBLIC (LOH)

12 9 Nov 2024




TRUE TRANSEATION FROM p
. UN istrict Ludh
- Jamabandi year 2016 - 2017 Village Mullanpur Hadbast “_>w_ 10 mzm_._m: ur Dakha District Ludhiana
2 3 4 T s ekl mullenE= .
6 e X
_”.sezun Khatoni Name & Detail of Owner Name & Detail of | ing Area & Kind of fard remer OO<._.. 2 4
o./Mall/ No./Rent Cultivator \ o ’
o rrigation Khasra NO-
Numberdar ,
Through Mutation No 14958 Dated 10-3-2018 from Bhupinder Singh Son of Aj :

| __———cinoh Srar

i Singh Sran Son
it Singh Son of § — hare is sold to Gurinder Singh Sran Son of Jagdev Singl
of Naginder Singh 7/59 share Mutation has been sanctioned. 03n Singh 7/59 § .

Through Mutation No. 15608 Dated 21/1/2020 from Paramjit Kaur Wife of Jagjit Sin
1/118 share. Mutation has been sanctioned.

i i f Babu tal
8h Son of Sadhy Singh 1/118 share s sold to Hori Lal Son of Bikham Lal Son 0
ing

Through Mutation No. 14910 Dated 30-01-2018 from Kuldeep Singh Son
Singh 28885 share Mutation has been sanctioned.

____———510 Baldev Kaur Wife of Zra singh Son of Bharpur
wq m.m_m3 singh Son of Dalip Singh 28/885 sharels BE. ) B

Through Mutation No. 15462 Dated 24/7/2019 fro Gurmeet Kaur Wife f Lakhvir Singh Son of Rulda
fwdswr 1/177 share Mutation has been sanctioned.

Through Mutation 15720/1 Dated 26-06-2020 from Inderj
’m_sw: 1/12 share Mutation has been sanctioned.

Singh 1/177 share is sold to Q,..uaas Kaur Wife of Prem Singh Sn of Bhag
ngh 1

x 5 f Bakshi
it Singh Son of Ujagar Singh Son of wariam singh 1/12 share is sold to Paramjit Singh Son om.:amn Singh Sono

Through Mutation No. 15854 th. wasika No. 672 Dated 20-09-2020 Dated 2/1/2020 from Dharminder Singh Son of D
Kaur Wife of Balbinder Singh son of Karnail Singh 1/708 share. Mutation has been sanctioned.

arshan Singh _SLE_S* Singh 1/708 share Is sold to Baljit
Through report No. 394 of Loan recgived Dated 1/6/20211 today Kuldeep Singh Son of Santokh Singh Son of Kehar singh is present a deed for Joand having sr. No. 106 wuwma
01-06-21 to Naib Tehsildar Mullanpur and Sr. No. 1733 Dated 1-6-2021 office of Kngoo Ludhiana West according to Khata No. 2076]232 Khasra No. 7//1/-2/1-2/2-8-9-10/1-
10/3/1 Measuring 37-17 into 240/757 share 12-0 into Khata No. 773/844-845 Khasra No. 50//22/-23/1-57//2-3/1 Measuring 22-

-

19 in to 40/459share into 2-0 and khata Ni.
1280/1448 to 1450 Khasra No. 72//6/1-73//4/2-20/1 Measuring 12-7 into 20/247 share into 1-0 Khata No. 1281/1451 Khasra No. 64//21 Measuring 5-18 into 10/118 _E.o 0-10
Khata No . 1542/1308 Khasra No. 66//21-71//10/2 Measuring 12-0 into 90/240 share to 4-10 total Measuring 20-0 Loan received Amount of Rs. 6,70,000/- by Kuldeep Singh
Son of Santokh Singh Son of Kehar Singh from HDFC bank Ltd. Branch Raikot.

Through Mutation No. 16261 th, wasika No. 827 Dated 20-08-21 Dated 23-09-2021 from Navdeep Kaur Wd/o Kulwinder singh Son of Ajit singh 1/214 share ls sold to Rupinder
Singh Son of Mohinder singh Son of Bhagwan Singh 1/24 share. Mutatlion has been sanctioned.

Through Mutation No. 16261 th. wasika No. 828 Dated 20-08-2021 Dated 23-09-2021 from Navdeep Kaur Wd/o Kulwinder singh Son of
Kaur Wife of Rupinder singh Son of Mohinder singh 1/24 share . Mutation has been sanctioned.

Through Mutation No. 16283/1 Dated 25/10/2021 from Navdeep kaur Wd/o Kulwinder Singh Son of Ajit Singh 1/24 share Is sold to

Ajit singh 1/214 share is sold to Manjit

Mohinder singh 1/24 share Mutation has been sanctioned.

Correct In Fard record No. 167 R/sir After the equity to record and fon

d Mutation No. 11499 sale through Bire Bibl Wife Nizamudeen Son of Alfadeen is sanctioned But
Jamabandl 2011-2012 Khata No. 723-725-726-798-1275-1281-1283-1474 |

n worng information Is registered as per Jamabandi 2016-17 Mutation has been continuously wrong
registered So Now Mutaiton No. 11499 Sale Jamabandi years 2016-17 Khat
order for correct registered.

a No. wwu\qu.qu\uwm.qwa\uww.mHN\mw»-HNMw\zww-u~qw-§»m-:ﬁ.uuww.uamn-ubmu\uuum is
— Through Mutation No. 16547 th.

Sandeep Singh Son of Rupinder Singh Son of

wasika N. 2022-23/104/1/1103 Dated 28-10-22 Motion Date 13/12/2022 from Bira Bibl Wife of Nazamudin Son of Alfiadeen 1/12 share is
transfer In the name of Rehmat Al Sonof Nazamudin Son of Alfideen 1/12 share. Mutation has been sanctioned.

|
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"
Th. Report No, 352 on Dated 2/5/2023 present a clearance certificate Ref. No. FC17
fro HDFe Bank Branch Dholewal Ludhia

Through Mutatj

: No. 394 Darted 01-06-2021 for rupees 6,70,000/-
CANMOH&W Umnmﬂ S er HNUORG o.
na as per this report Loan is cleared. 01-05-2023 as P
on No. 16725 Dated 20-05-2023
Singh Son of M
Through Report No.

from Jagmail singh Son of Malkit sin
alkit Singh 1/8 share. Mutation has been sanctioned. 310 Dated 15-12-2023 Kangoo Office Letter No.
167 Dated 17-01-2024 Ekvetable Motor garage Today applicant present in Suvida centre g Jetter NO- mmuammmw.mu-nh- 63//15/3, 16/15/3-16/1-51//13/2-

9480D Dated 4-1-2023 from Baljit Kaur Wife of Balwinder Singh Son of Karnail Singh beairng Khasra 19//16-17-18-19/ 1-22/2- 73//2-73//1-10-11/1-72//6/1-73//4/2-20/1-
13/1min 17/3 18/2 min 17/3min 18/1 min 18/3min 18/amin 19/2-17/172//16min 17min 24min 25min 16min 72//14-1572154/%
ahmat Al Son of Nizamudeen present 3 le
8 3811.5 Sq yards to M.S. Shri

Through Report No.

al Singh Son of Jagmail
8h Son of Soan m_s.w: g sharels heritage in the name f Gursanp g
s

35.11-2023in suvida centre regarding wasika N. 2033 Dated
tter 5576 1534 pated 29-11- a
i Ram Finance Ltd first floor Ferozegandhi market Dholewal Ludhiana 10,00,000/
426 Dated 17/7/2024 Today applicant present a letter 63638021 Dated 16-07-2024ha
Charanjit kaur Wife of Prem Singh Son of Bhag Sin
17/1, 72//16min

gh regarding Khasra No. 19//16-17-18-

72//16min 24min 25min 16min 72//14-15-54/2-
Moga.

-07-2024 received the loan by
Ko 2986 Dated 18-07-2 t ]
19/1-22/2-23, s:wm\“m\wnm: 51//13/2-13/1 min 18/118/2min 18/4min 19/2
- -23- #nNm- -, v
6/1-73//2-9-10-11-11/14/2-20/3,

Through Mutation No. 17345 wasika No. 2024-25

India Home Finance Company Ld.
o/- from SMFG
64//21 for Rs.12,00,00
/1/1783 Datd 21-01-2024 Mutation Dated 12
Is sold to Preeti Balal Hans D/o Balbir Singh Son o

i i f Lal Singh 3/590 share
= Wife of Davinder Singh son o! :
/11/2024 from Karamjit Kaur
f Mal Singh. Mutation has been sanctioned. .

2 9 Nov 2024



- 51 ;
YQL”_'E ~ A3

9
’;9 g el
o ”i” ’ 333 Ha;ic} ()nu/ gm m%w qu1 IO A%
C so26 scya €39¢ _)Pv;r T Ul [ﬂ??? ol

D 24
sl Pc““ﬂ_ SERY] a ‘,% Lq rhfq— (2 qu 51 928 1,"15\ 4l
?‘-\3 D\?‘:\\D 241 P;‘n NS U3 Y l P@ ﬂ)ﬂ'; 'frc\ I

'B}cg ﬂ\%}gg‘ -ﬂl.a%/?r%/?xgqﬂf@ﬂ%

52 H v oy @ H P{‘H zmﬁ ’€F?> T"qj’

o e AL
%\\?t\mt]ﬁf)\%Jv\l R/%'ﬂs;% R

= 3 o o
ZTE(L «?qzlm‘:i‘%%’&

fisnn S
\Z\*m;—b r\\% Sone 9 ok

Gram Panchayat
Mullanpur (Ludhiana)

a5
1 frt

—Inl



N

52 o i
Pamn) . 4Ad

16
RF. q 2 ' (59
4\ Mﬁ'q'_?, '% Y P\"A" cr 7’1,‘57'43 LT TP it
- .
H‘\ID_GWG ) ‘ U2 am oy (e M |

g R\nw) FITR -P;r ‘q 103 u&yb\ Q2 ,8

p% AMYT AN &t? N Zoar B ol PU ?\aQ' gemﬁgLPﬁ
Mo 2 g, g R B B el 488 o
Ti?_(%’ su w8 o5 O A P"? i ﬁ} ‘H”;J

g\ -QT-\ ‘ 9 1 P‘f A PQ\M/, q% 7;4 vy 7e |

'm)s “ﬂgl' A Tym Ty ’}’\%a? P’V)U/\

3wl Fr ﬁ%%

SE ml mon‘?.'l }?—’JT?_’

5 |
Sa}-panch

Gram Panchayat
Mullanpur (Ludhiana)

9 i1 ‘l’//_zg-



Roms ohe

))_&_‘equ%’ 34 %P’;% PJTDW > DT";DLF el ») 10
quié LE8 C]SJLD Pg;} %} u—q 7315

T s o 5
A B 8 3 ¥ (H;, 3, wq~

_ P‘* 21213531 2!
M b (Cilﬁ' P‘fé 'amua 21! % % ”,;{19'3

'DTH—l "m 'C} \_Qr PN "' 5; . %’ N \_q oﬂ 'a/um

D\
F3 2

(0
Sarpanch

Gram Panchayat
Mullanpur (Ludhiana)



\)Epmb (09{/ ?J
K)
'Q_-a('q P—H Lm‘ -E-?”’g Pﬁy?\?ﬂ‘ "Zh“r 21l wrﬂ’a Eﬂ"/

Cunsr ¢yay g24a 3%—’7 At PPR ai|

£y 1US)
ol Qs Jeer gl -qu '?!Lq /Qf? ‘b‘%q'

):[3
:‘f 1122 +
Foal HMD
mqu_r,j Qi R’H A2
ST b 84 /2 PT

P{' o{194
9\4‘7@’59'?(%'3\3431_};%](% g',t‘fl&r%%i)’qw”ﬂ?q’
Qm%eﬁpz?ﬁ%ﬂ%w;r’ o s 18

w9 —,E?"g/
A _ﬂugf’: P{j & "ﬁ]'?_'l @,—ng a\r} ?me
SR e s% sap R d B
eidf o

Qiely Q131 ﬁldl {{X’Z%

QNS >>"L wom: '93‘

(T

Sarpanch
Gram Panchayat

Mullanpur (Ludhiana)

35 |

e e e e vr——



: .
& | P
: True Translation from Punjabi To.English

Declaration

| Malkit Singh Son of Sandhu Singh Resident of Mullanpur Dakha Adhar Card No.

5916 4912 6416) permanent resident here. |
hasra No. 64//26 at village
urrently ownership is in
t regarding the cut of

nd. These are my

| declare that my Land bearing Khutani No. 928 K
Mullanpur Dakha having from equal account. This Iand is c
my name, which is a private Ownership. The said compllan
trees they have been cut from my personal ownership 1a

statement which | have read and listen found to be true and correct.
sd/- Malkit Singh
It is certified that given the said =

statement in my presence

sdf-
Sarpanch
Gram Panchayat

Mullanpur (.Ludhiana)

True Translation From
~Punjabi HmdﬂUrdt}ntO Eng\\sh

NOTARJ UBLIC (LD\\

12 9 NOv 2024

et

\
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True Translation from Punjabi To English

Declaration

| Navdeep Kaur Daugher of Kulwinder Singh Resident of Mullanpur Dakha Adhar
Card No. 9926 6681 9324), permanent resi.dent here.

| declare that my Land bearing Khutani No. 1451 Khasra No. 64//21 at
Village Mullanpur Dakha having from equal account. This land is currently
ownership is in my name, which is a private Ownership. The said compliant
regarding the cut of trees they have been cut from my personal ownership land.
These are my statement which |.have read and listen found to be true and
correct.

'5d/- Navdeep Kaur

It is certified that given the said

statement in my presence

Sd/-

Sarpanch

={ Ashwani Jolly
| LUDHIANA (PO) |
Regd. No. 2784

Qov

Gram Panchayat

Mullanpur ( Ludhiana)

True Translation From .
Punjabi Hindi/UrdN{o_Engllsh
[4 ,) n

NOTARY P éuc"(wH’.)\

12 9 NOV 2024




S

True Translation from Punjabi To English,

-

Declaration

| Kuldeep Singh Son of Beant Singh Resident of Mullanpur Dakha Adhar Card No.

4175 8434 3263), permanent resident here.
ra No. 64//21 at

d is currently

| declare that my Land bearing Khutani No. 1451 Khas
Village Mullanpur Dakha having from equal account. This lan

: t
ownership is in my name, which is a private ownership. The said complian

regarding the cut of trees they have been cut from my personal ownership land.

These are my statement which | have read and Iistﬁeh found to be true and

correct.

sd/- Kuldeep Singh
it is certified that given the said

statement in my presence

Sd/-
Sarpanch
Gram Panchayat _ * l#ef;*;}ﬁmgg;‘) *

Mullanpur ( Ludhiana .)

True Translation From
Punjabi Hindi/Urqq)into English

NOTA\'I&%UB{LIC (L&L_?

2 9 NOV 2024
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True Translation from Punjabi To English

Declaration

| Santokh Singh Son of Jagir Singh Resident of Mullanpur Dakha Adhar Card No-
5026 5542 6396, permanent resident here.

| declare that my Land bearing Khutani No. 928 Khasra No. 645526 at
Village Mullanpur Dakha having from equal account. This land is currently

i i nt
ownership is in my name, which i$ a private Ownership. The said complia

land.
regarding the cut of trees they have been cut from my personal ownership

‘ ue and
These are my statement which | have read and listen found to be tr
correct.

Sd/- Santokh Singh

It is certified that given the said

statement in my presence

Sd/-
Sarpanch
Gram Panchayat

Mullanpur ( Ludhiana)

*° LUDHIANA (PDY) | %
Regd. No. 2784

True Translation From

Punjabi Hi?%il)Urdu into English

4'!|'» 2

"NOTARY PUBLIC (LDH))

)
2 9 NOV 2024

SRS



